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1. Petitioner is before this Court seeking for the following reliefs:

i) Issue a writ of certiorari or a writ or order or direction appropriate in nature in quashing

the Endorsement dated 09.07.2024 in

DCRB/Hassan/Parole/16/2024 as per Annexure-A as illegal, arbitrary and oppressive.

ii) To issue a writ of mandamus or a writ or direction of appropriate in nature directing the

respondents to grant three months General

Parole to him, on such terms and conditions, and



iii) To issue a writ or order or direction appropriate in nature granting such other relief or

reliefs as this Court deems fit, to grant in the

ends of justice.

2. The petitioner had been convicted for offence under Sections 336 and 342 of IPC and

Section 4 of POCSO Act read with Section 376(3) of IPC.

The petitioner had filed an application for Parole for three months on the ground that the

petitioner is required to carry out agricultural work so as to

take care of the needs of his mother, wife and daughter who are unable to carry out

agricultural work and eek out any livelihood. The petitioner's

request is rejected vide endorsement dated 09.07.2024. In this back ground, the

petitioner is before this Court.

3. It is seen that the petitioner has served 04 years 01 month of imprisonment, during

which time, there is no adverse remark against the petitioner. It

is not in dispute that there is no other male member in the family of the petitioner and that

the aged mother, wife and minor daughter cannot take care

of themselves.

4. In that view, I pass the following:

ORDER

i) The petition is allowed

ii) A certiorari is issued and the Endorsement dated 09.07.2024 at Annexure-A is

quashed.

iii) Respondent No.4 is directed to release the petitioner on parole for a period of 60 days

from the date of receipt of a copy of this Order.

iv) The petitioner shall mark his attendance at the jurisdictional Police Station every 15

days and shall return to the Respondent No.4-Central Prison,

on completion of 60 days.

The Registrar (Judicial) is directed to communicate the above order by E-mail as also

using faster application.
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